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(4) A statement (Hindi and English
versions) showing reasons for de-
lay in laying the papers mentioned
at (3) above. [Placed in Library See
No. LT 1707/92]

(5) (i) A copy of the Annual Report

(Hindi and English versions)

of the Posteur Institute of In-

dia, Coonoor, for the year

1990-91.

(i) Acopy ofthe Annual Accounts
(Hindi and English versions)
of the Posteur Institute of In-
dia, Coonoor, for the year
1990-91. together with Audit
Report thereon.

(iiiy A copy of the Review (Hindi
and English versions) by the
Govemmaent on the working of
the Paseur Institute of India.
Coonoor, for the year 1990-
91.

+ {6) A statement (Hindi and English
' versions) showing reasons for de-
lay in laying the papers mentioned
at(5) above. [Placed in Library See
No. LT 1708/92]

3

MR. SPEAKER: We shall take up tem
No. 9 later on. Now, shall we take up item
le. 10 or shall we take it up after lunch?

SOME HON. MEMBER: After lunch.

MR. SPEAKER: Now the House
Stands adjoined to meet again after Lunch
;.at 3.10p. m.

_l

14.10 hrs.
A

The Lok Sabha then adjoined for Lunch till
ten minutes past Fifteen of the Cloct.
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15.15 hrs.

The Lok Sabha re-assemble after Lunch at
Fifteen minutes past Fifteen of the Clock.

[MR. DEPUTY SPEAKER in the Chair]
[ Trans/ation]

SHRI GEORGE FERNANDES (Muzat-

farpur): Mr. Deputy Speaker, Sir, | want to
make a submission...

SHRI MADAN LAL KHURANA (South
Delhi): An announcement was made here
Thais morning that the Minister of External
Affairs has submittad his resignation... (Infer-
ruptions)

[English]

MR. DEPUTY SPEAKER: Now, mes-
sages from Rajya Sabha. Secretary-Gen-
eral,

15.16 hrs.
MESSAGES FROM RAJYA SAHBA
[English]

SECRETARY GENERAL: Sir, | have to
report the following messages received from
the Secretary-general of Rajya Sabha -

(1) ‘"In accordance with the provision
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conductol
Business in the Rajya Sabha, | am
directed to return herewith the
Jammu & Kashmir Appropriation
(vote on Account) Bill, 1992, which
was passed by the Lok Sabha at its
sitting held on the 27th March ,
1992, and transmitfted to the Rajya
Sabha for its recommendation and
tfo state that this House has no
recommendations to make to the
Lok Sabha in regard to the said
Bill™, :

s

(i) “In accordance with the provisions
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of sub-rule (6) of rule 186 of the
Rules of procedure and Conduct of
Business in the Rajya Sabha, | am
directed 0 return herewith the
Jammu and Kashmir Appropriation
Bill, 1992, which was passed by the
Lok Sabha at its sitting held on the
27th March, 1992, and transmitted
to the Rajya Sabha for its recom-
mendation and to state that this
House has no recommendation to
make to the Lok Sabha in regard to
the said Bill."

(i) “In accordance with the provision
of sub-rule (6) of rule 186 of the
Rules of procedure and Conduct of
Business in the Rajya Sabha, | am
directed to return herewith the
Manipur Appropriation (Vote on
Account) Bill, 1992, which was
passed by the Lok Sabha at ds
sitting held onthe 27th March, 1992,
andtransmitted tothe Rajya Sabha
forits recommendations andto state
that this house has no recommen-
dationstomaketothe Lok Sabhain
regard to the said Bill.”

(iv) “In accordance with the provisions
of sub-rule (B) of rule 186 of the
Rules of procedure and Conduct of
Business inthe Rajya Sabha,lam
directed to return herewith the
Manipur Appropriation Bill, 1992,
which was passedbythe Lok Sabha
its sitting held on the 27 March,
1892, andtransmission tothe Rajya
Sabhaforits recommendations and
to state that this House has no
recommendations to make to the
Lok Sabha in regard to the said
Bill."

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): Sir, Regarding ltem no. 4 of
today's revised Listof Business, since House,
| belleve, has adjoined at about 2.10 p. m.,
under the directions of the hon. Speaker, my
colieague the hon. Minister of State for Par-
liamentary, Affairs has already, formally laid

MARCH 31, 1992

Messages from R.S. 320

it on the Table of the House. But, since itis
marked to be laid at 2.30 p. m., and since it
is an important document, | wish to draw
your kind attention and the attention of the
hon. Members that the copy of the Export
and import Policy effective from the 1st of+
April, 1992, has been laid onthe Table of the
House.

MR. DEPUTY SPEAKER: Thank you.
Now, Calling Attention. Shri Uppendra Nath
Verma.

[ Translation]

SHRI MADAN LAL KHURANA (South
Delhi): Mr. Deputy Speaker, Sir, itis our right
to know as to whom this resignation has
been submitted. Has it been submitted to the
Prime Minister or to the President? Has this
resignationbeen accepted or not? The House
would like to know as to whether that resig-
nation has been accepted or not or it is
merely a drama? The hon. Prime Minister
should make a statement in the House on it.
We would like to know the real position....
{Interruptions)

SHRI GEORGE FERNANDES (Muzaf*
farpur): Has the Prime Minister accepted his
resignation or not? We should know it. (Inter-
ruptions)

MR. DEPUTY SPEAKER: Now, Calling
Attention. Shri Upendra Nath Verma.

(Interruptions)

SHRI GEORGE FERNANDES: Sir, the
House is in Session. We have been told that
the External Affairs Minister has resigned.
We should know as to whether the Prime
Minister has accepted it or not. Why can the
House not know it? (Interruptions)

SHRI RAM KAPSE (Thane): We should
know whether the Minister would make a
statement in the House or not. We would like
to kndw that. (Interruptions) /
[Translation]

' SHRI MADAN LAL KHURANA: If he
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says that the resignation has beentendered
today moming itself then we have a right to
know about it. The Minister of External Af-
fairs of the country resigns and the House is
informed only in one line. We want to know
.astowhomthe resignation has been given?

|English]

MR. DEPUTY SPEAKER: Let us wait
for some time. The Government may make
the statement.

(Interruptions)
SHRI RAM KAPSE: We should know
whether the Foreign Minister will make a

statement today or not. We are waiting for
that. (interruptions)

[ Transiation}

SHRIMADAN LAL KHURANA: Will you
find it from the Government and inform the
House?

SHRI GEORGE FERNANDES: | would
| %e to ask what happened to the resignation.
rlease listen to me for one minute... (Inter-
“ruptions)

[English]

MR. DEPUTY SPEAKER: The Govern-
ment may make a statement.

(Interruptions)
[ Transiation]

SHRIGEORGE FERNANDES: When |
was about to initiate discussion on my mo-
tion under rule 184 in the emorning, the hon.
Minister announced that the Minister of Ex-
ternal Affairs has resigned. | immediately
asked him whether his resignation has been
accapted or not. ...(Interruptions)

[English]

SHRI GEORGE FERNANDES: Sir,
pleasad listen 1o me for one minute. | wil not
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take more than one minute. | am only on a
matter which is a very vital matter to the
proceeding of the House. My point this
morning was this. (Inferruptions) Please lis-
ten to me for one moment. | will spaak only
one sentence. My point this morning was
that a Motion of Censure has to be moved
against the Foreign Minister. When | was
raising that question, the Minister for Parlia-
mentary Affairs got upto say that the Foreign
Minister has already tendered his resigna-
tion. K the Minister's resignation has been
accepted, then, | will not press my notice
under rule 184, to censure the Minister. if
that resignation has nof been accepted, then,
Sir, it is incumbeant on me to press my motion
under rule 184. (Interruptions)

[ Translation)

SHRI MADAN LAL KHURANA: To
whom the resignation has been submitted,
to the Prime Minister or to the President?
The House would like to know whether it has
been accepted or not... (Interruptions)

[English]

SHRI GEORGE FERNANDES: It s a
matter which is pending befora the Housae.
{Interruptions)

MR. DEPUTY SPEAKER: Let us give
soma time forthem to dothat. Would you like
to say something, Mr. Kumaramangalam?

(Interruptions)

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN KUMAR-
MANGALAM): Mr. Speaker, Sir, We have
already informed the House that the hon.
Minister Shri Madhavsinh Solank: has ten-
dered his registration.

SHRI MADAN LAL KHURANA: To
whom?
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SHRIRANGARAJAN KUMARMANGA-
LAM: To the Prime Minister. It is how it is
done.

[ Translation]

SHRIMADAN LAL KHURANA: Iknow it
has not been given to the President.

{English)

SHRI RANGARAJAN KUMARAMAN-
GALAM: It has been given to the Prime
Minister. Regarding the question which Mr.
Khurana and Mr. George Fernandes are
raising now, | would get the information and
inform them in due course. (Interruptions)

SHRI RAM NAIK (BOMBAY NORTH):
Sir, the situation has become further compli-
cated. Shri George Fermnandes has given a
motion. if the resignation has not been ac-
cepted, then the House should be informed
as to whether Shri George Fernandes’s
motion will be admitted and willbe discussed
or not. Otherwise, the discussion will be pre-
emptied. That means, he has submitted the
resignation and this has not been accepted.
In that case, we would like to discuss the
issue and reprimand the External Affairs
Minister for doing such an action.

SHRI INDERJIT: (Darjeeling) Mr. Dep-
uty Speaker, Sir, inthe morning, the Speaker
has made it abundantly clear that he had not
received the motion submitted by Mr. George
Fernandes. He had said that. | think, that
basicissue cannotbe overiooked. Mr. George
Fenandes claimed that he had submitied
this motion to the Secretariat of the Lok
Sabha. The Speaker had made tt abun-
dantly clear that he had not receive d the
motion Till he had seen the motion, he was
in no position either to admit or to reject it |
think, we must bear this in mind when a
decision is taken.

SHRI GEORGE FERNANDES: That is
a point of dispute. (Interruptions) | gave the
notice for censure motion at 9.30 today
morning. (Interruptions) Perhaps it 1s the
fault of the Secretanat.
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(interruptions)

SHRIRANGARAJAN KUMARMANGA-
LAM: Why is this unnecessary haste? | have
already made it clear that | have understood
their request. And | should get back with the
information as soon as possible. Why are we
going on baating the drum? (interruptions)

As | have said, the hon. Minister ten-
dered his resignation to the Prime Minister.
On whether it has been forwarded to the
President or not for acceptance, etc., etc., |
said, | would return back to the House.
Wouid you not bear with us to that extent?

SHRI RAM KAPSE: We would not
bear... (Interruptions)

SHRI RANGARAJAN KUMARAMAN-
GALAM: There is an ordinance pending for
discussion, There is calling attention. Thay
are ailso equally important. It is not that
Government 1s saying we will not respond. |
think, we should have some sortof an under-
standing between ourselvestorunthe House
also. | would request the hon. Members
through you to appreciate.

SHRI RAM KAPSE: We would like tc
discuss the matters on the agenda. But at
the same time, it is very important that we
should know the reaction of the Prime Mims-
ter as far as the resignation of the External
Affairs Minister is concerned. We have a
nght to know. Otherwise, we would start
discussion on this censure motion. We have
a right to know. (Interruptions)

When a Minister from Tamil Nadu re-
signed immediately it was told to the House
within an hour or so. At least you might be
remembering the whole episode.

SHRIRANGARAJAN KUMARMANGA-
LAM: | must inform the hon. Member that |
am very well aware of what happened in the
past. | have been in this House along with
him for quite some time. He should realise
that | have said that | would come back with
the information. That means, | would come
back. It is not that | would not. | do not see
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in spurious drugs by
what is purpose of going on and pressing it
at the moment. Let us start our business,

SHRI GEORGE FERNANDES: You
cannot come back unless you go. So, please

go.

SHRIRANGARAJAN KUMARMANGA-
LAM: All right.

SHRI RAM KAPSE: But not in the
manner of the External Affairs Minister.

15.23 hrs.

CALLING ATTENTION TO MATTERS OF
URGENT PUBLIC IMPORTANCE

Racket in Spurious Drugs by Doctors of
leading Hospital in Delhi

[ Transiation)

SHRIUPENDRA NATH VERMA (Cha-
tra): Sir, | call the attention of the hon. Minis-
ter of Health and Family Welfare to the
following matter of urgent public importance
and request himto make astatementthereon:

“Exposure of a racket in spurious
drugs being run by doctors of the
leading hospitals in Delhi and the
steps taken by the Government in
regard thereto.”

[English]

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRIM. L. FOTEDAR):
I fully share that concern of the Honourable
Members regarding the reported racket in
spurious drugs. Anything which tarnishes
the image of an institute of excellence like
the All India Institute of Medical Sciences is
indead a matter of grave concarn Simliiarly,
anything which undermines people's faith in
the medical services provided by the Gov-
ermment needs to be seriously viewed.

On the basis of the information avail-
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hospitals in Delhi
able with the Government and the prelimi-
nary enquiry conducted by AlIMS, there are
reasons to believe that is a prima-facie case
of involvement of a facufty member of AIIMS
in the reported racket and that the matter
needs to be thoroughly investigated in view
of the alleged involvement of certain organi-
zations other then AlIMS. Hence, the con-
cerned AlIMS doctor has baen placed under
suspension with effect from 20.3.1992 and
the CBI has been asked to urgently enquire
into the whole matter. AlIMS have also
constituted a Technical Committee to look
into the matter and submit a report within
three months Along side, the Delhi Admini-
stration have mnitiated action against the
concerned Chemist and a case has been
registered with the Police.

Thus, the Honorable Members may
kindly appreciate that the Govarnment have
taken a serious view of the matter and taken
appropriate action with promptitude. | would
like to assure that House that the Govern-
ment 1s comn jted to take all appropriate
measuras for bringing the guilty to book and
ensuring that the misdemeanours of a few
are not allowed 1o erode public confidence in
our institutions. At this stage, it may not be
appropriate on my par tsay anything more
on the subject as it may tantamount to pre-
judging the issue.

15.25 hrs.
(RAO RAM SINGH in the Chair)
| Translation)

SHRI UPENDRA NATH VERMA: Mr.
Chairman, Sir, the stalement made by the
hon. Minister i1s inadequate to supply full
information in this regard. It seems that this
statement will boost the morale of the per-
sons engaged in manufacturing end ped-
dling of spurious drugs. The racket in spuri-
ous drugs is going on all over the country on
alarge scale and many people have become
victims of it. It 1s a matter of grave concem
particularly when such an incident takes
place in Delhi under the very nose of Gov-
ermnment Associate Professor in the Depart-



